


2, 

Shri D K Ra1 and Sri B L. Pandey working on the same post of 

Chawkidar 

3 AggrieVed by the discrimination of the Oepaibllent he h 

submittad several representations to the department but no action 

so far been taken hence he filed this 0 A 

4 Leamed counsel for the applicant While arguing the case subm 

the latest representation filed by h1m s dated 15 3 2004 filed 

Annexure A·3 to respondent No.4 namely Assistant Director D C (H 

but the same Is still lying undecided on the end of respondents He 

submitted that appliCant will be satisfied If h representati dated 

15 3 2004 (Annexure A-3) IS decided by the Compete Authonty 

per Rules with n a stipulate penod 

5 Sn A K Dwlvedi holding brief of Sri S Singh SeniOr Stand 

Counsel for Union of India IS present and has got no serious objectio 

if his representation Is decided In accordance with law 

6 After heanng counsel for the parties we are of the view that 

0 A can be d posed of at the Initial stage elf by g 

appropriate drrection 

7 Accord ngly the O.A. IS disposed of with a direction 

Competent Authority/respondent NO 4 to consider and decide the 

representation of the applicant dated 15.3.2006 filed as Annexure A-3 

by a reasoned and speakrng order within a period of 3 months from the 

date of receipt of a copy of the order 

No costs 

Member-A 

Manlshl· 


